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WE 

CENTRAL ADMINISTRATIVE TRIDUNAL 
GUWAHAT I I3ENCH 

No.282/2003 4ndx 283/2003 

DATE OF DECISION 

hçiji, 	 , • 

iA.M. Singh 	
. 	 ,..ADVOCATE FOR THE 

APPLICANT(S). 

- VERSUS - 

Jn4on of Inida&Ors. 	 . . . 	

. REsP0NUENT(s). 

A. Deb Roy, Sr. 	 ADVOCATE FOR THE 
RESPONDENT(S). 

THE HO'LE MR. EHARAT BHUSAN, JUDICIAL MEMBER. 

THE HOi LE MR. K.V. P.RAADAN, ADMINISTRATIVE MBER. 

Whehr Reporters of local papers may be allowed to see 
the j'dqm ent ? 

To e referred to the Reporter or not ? 

Wheher their Lordships wish to see the fair copy of the 
judgmeit 7 

4 Whet1he the judgment is to be circulated to the other 
Benches 7 

Judgnek delivered by Hot bl e  Mber (J), 



CENTRAL ADMINISTRTpm TRIBUNAL. GUWA}jATt BENCH. 

Original Applications No. 282 and 283 of 2003. 

Date of Order : This the 21st Day of January, 2004 

The Hon 'ble Sri I3harat Bhusan, JudiCial Member. 

The Hon'ble Sri K.V.prahladan,idrnjnjstrative Member. 

Shri Athokpazn Tomba Singh, 	(O.i. 282/03) 
Veterinary Field Assistant, 
7th Assam Rifles, 
resident of Thouba]. Athokpam. 
P.O. & P.S. Thouba]., 
Diet. Thouba],, Manipur. 

Shri Haripada Dinda, (O.A.2$3/03) 
Veterinary Field Assistant, 
Assam Rifles, 
resident of Village Benie, 
01st. Mandinapore, 
P.O.Debra Bazar, West Beziga].. 	 . . . Applicants. 

Y Advocate Sri A.M.Singh. 

- Versus - 

1 • Union of India through the Secretary 
to the Government of India, Ministry of 
Home Affairs, New Delhi. 

Secretary to the Government of India, 
Ministry of Finance, New Delhi. 

The Director General, 
Directorate of Assam Rifles, 
Shillong-793001. 

The Commandant, 
7th and 15th Assam Rifles. 	 . . . Respondents. 

Sri. A.Deb Roy, Sr.C.o.S.c. in both the cases. 

SRI RHART BHUSAN ,MEW3ER (3 

The present two Original Applicatiofls involving identical 

questions of law and eacts are being disposed of by this 

common order. 

Heard Sri A.M.Singh,learned counsel for the applicants 

and Mr A.Deb Roy, learned Sr.C.G.S.c for the respondents. 

The issue relates to upgradation of pay scales of 

Veterinary rield Assistants serving in Assam Rifles to Rs. 

4000-6000/- in parity with those of other counterparts. 
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The Reliefs claimed is as under - 

01) Respondents be directed to upgrade the pay 

scale of VFA (Assarn lUfies) to Rs.4500-7000/-

in parity with Compounder (BsF) or at least to 

Rs.4000-6000/- in parity with those of other 

paraveterinarians w.e.f. 01.01. 1996: 

(ii)to direct the Respondent to consider for 

changing the nomenclature of the present Petition-. 

er's post of VFs either to Veterinary Assistant 

or Assistant VeteEinarian or Animal Husbandry 

Asstt, or Compounder. 

4, 	Sri A.M. Singh, learned counsel for the applicant 

states that exactly similar matter had earlier been decided 

by the Guwahati Bench of the Tribunal in O.A. 65/2002 (Copy 

of the order placed at AnnexureA/lO), wherein the directions 

were given asunder :- 

"We have heard Mr A.M. 5ingh, learned 
counsel for the applicant and also Mr. 
A.K. Choudhury, learned Addi. C.G.S.C* 
for the respondents at length. Consid-
ering the facts and circumstances we 
are of the opinion that the matter 
requires no further adjudication from 
our end. The Government has taken a 
decision in principle and in view of the 
pendency of the Court proceeding the 
authority did not take any step for 
implementation of the matter. In view 
of the clear statement made by the 
respondents we dispose of this applica-
tion with a direction to the respond-
ents to implement the undertaking as 
expeditiously as possible, preferably 
within a period of three months from the 
date of receipt of this order." 

5. 	The learned counsel for the applicants urges that 

though they have already submitted represenations to the 

respondents seeking relief on the aforesaid lines yet they 

have not yet been informed the outcome of the same. But the 

learned counsel for the respondents contended that the cppies 

of such representa ions placed on file are quite sketch 

Contd ... 3 
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in natur.e and as.such they be directed to furnish fresh 

comprehensive representations. This being so, the applicants 

in both the cases are directed to sulnit comprehensive 

individual representations to the respondents within a period. 

of 15 days from today and thereafter the respondents shall 

dispose them of within two months by passing a speaking 

and reasoned order after taking into consideration the 

observations made in the judgment dated 11.12.2002 passed 

by the Tribunal in O.A. 65/2002. 

The applications are accordingly disposed of. No 

order as to costs. A copy of the Judgment be placed in 

case file of O.A. N0, 283/2003.' 

1C)S 
( K.V. PRAHLDIN 

ADMINISTRATIVE MEMBER 	 JUDICIAL MEMBER. 

10 



•. 

\ 
IN THE,CNTRALAJMINISTRATIVE TRIBUNAL 

L--GUWAHATI BE NC H 

ORIGINAL 4P FL-I M 	NO2—-0F 2003. 

Shri Athokpam Tomba Singh 

C\ 

c 

— Applicant. 

Versus- 

The Union of India and others. 

— Respondents 

SI. Nomenclature Brief description of documents Page 
No. of documents  From To 
(1) (2) (3) (4) 

 Application Application filed by the Applicant 1 — 15 
 Affidavit Affidavit of the Applicant 16— 17 
 ANNEXURE Ni Certificate for passing Pre-University. /C 

 ANNEXURE N2 Certificate for passing VFA Training. /7 
 ANNEXURE-N3 Letter 	of 	the 	DG 	AR 	dated 

13/10/1988.  
 ANNEXURE-N4 Appointment order dated 19/1 2/1 988. 41-  4,4 
 ANNEXURE A/5 Relevant page showing pay scale of 

the veterinary staffs of the Central , 
Civil Service 	(Revised 	Pay) 	Rules, 
1997 First Schedule of Part "A".  

 ANNEXURE A16 Relevant portion of Section 30 of India 
Veterinary Council Act, 1984.  

 ANNEXURE A17 Relevant portion containing the pay 
scale of Compounder, Central Forest a?.Sr 

Service  
 ANNEXURE N8 Letter of DGAR dated 15/09/1998. W - 3 
 ANNEXURE N9 Letter of DGAR dated 08/06/2001. 3f-  134 
 ANNEXURE Nl0 Chart duties. 3.-.•) l' 
 ANNEXURE Nil Relevant page containing Appendi:x-ll 

of the hand Book of ICAR. 
 ANNEXURE Ni2 Order 	of the 	Hon'ble 	CAT 	dated 

11/12/2002 passed in O.A. No.65 of 
2002.  

 ANNEXURE A/13 Decision of the DGAR in the matter of 
pay anomalies taken on 24/04/2001.  

1 ANNEXURE-N14 Representation dated 22/04/2003.  

For use in Tribunal's office. 

Date of filing 

Registration No. 

N 

Signature of the Applicant 

2 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL. 

Guwahati Bench 

Original Application No 2' i2003. 

Shri Athokpam Tomba Singh, aged about 37 years, S/o 

late A. Bira Singh, by occupation a Veterinary Field 

Assistant of Assam Rifles now posting at 7th  A.R., a 

resident of Thoubal Athokpam, P.O. & P.S. - Thoubal, 

District - Thoubal, Manipur. 

Applicant. 
- Versus - 

The Union of India through the Secretary to the 

Government of India, Ministry of Home Affairs. 

The Ministry of Finance through its Secretary, 

Government of India, New Delhi. 

The Director General, Directorate of Assam Rifles, 

at Shillong - 793001. 

The Commandant, 7th  Assam Rifles. 

Details of Applications :- 

1. 	Particulars of the order against which the application is made :- 

Against the inaction of the Respondents in implementing the Central 

Civil Services (RP) Rules, '1997 in the other words for non implementation of 

the Central Civil Services (Revised Pay) Veterinarians (Veterinary Staffs) of 

the Assam Rifles which has been nomenclatured as Veterinary Field 

Assistants (VFA). 



Jurisdiction of Tribunal :- 

The applicant declares that the subject matter of the present case 

where he wants redressal is within the jurisdiction of the Central 

Administrative Tribunal, Guwahati Bench. 

Limitation 

The subject matter of the present case is as regards to unequal 

treatment in implementing the CGS (Revised Pay) Rules, 1997. It is a case of 

continuing cause of action which arises every month. Hence, the applicant 

begs to submit the application is very much within time. Limitation Period 

prescribed in Section 21 of the Administrations Tribunal Act 

Fact of the case 

'9 
	

(A) The Applicant is a bonafide citizen of India having permanent 

151  

residence at Thoubal Athokpam, P.O. & P.S. - Thoubal, District - 

Thoubal, Manipur. The Applicant passed Pre-University Examination 

in the year 1986 under the Manipur University, Manipur. Thereafter, 

the Applicant completed Veterinary Field Assistant Course from the 

V.F.A. Training Centre, Porompat, Veterinary & Animal Husbandry 

Department, Manipur, Government of Manipur. 

The Assistant Director (A) Directorate General of Assam 

Rifles, Shillong-1 1 issued a public advertisement in various National 
it 

News Papers for appointment to the post of Veterinary Field Assistant 

(VFA for short) in the Directorate of Assam Rifles. 

(B) 	In response to the said advertisement the Applicant applied to the post 

of Veterinary Field Assistant and the Directorate of Assam Rifles 

-.- 
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issued a letter being No.14015/48-78/S Nurse/ME(A) dated 13 "  

October, 1998 with a direction to report for facing interview for the 

said post. On satisfaction of the Applicant's overall performance, the 

Selection Board selected the Applicant by the Selection Board vide 

appointment order issued by Assistant Director(A) being 

No.14015/25-85/FAIA-2(MED) dated 171h December, 1988 in the 

scale of Rs.974-25-1150-EB-30-1570/- p.m. plus other allowances as 

admissible under the existing Rules from time to time and posted at 

10tb Assam Rifles. 

True copies of (i) Certificate for passing Pre- 

University, (ii) Certificate for passing VFA 

Training, (iii) Letter of the DG.AR  dated 

- 	
13/10/1988 and (iv) Appointment order dated 

19/12/1988 are enclosed herewith and marked 

5 	 as Annexures-AI1, A/2, A/3 	and 

respectively. 

C. 	The present post of the applicant i.e. Veterinary Field Assistant 

(VFA) and other posts known as Animal Husbandry Assistant, Compounder, 

Dresser, Stockman, Stock Asstt. Vaccinator and Milk Recorder etc. are 

categorised as paraveterinarians posts. They provide auxiliary support in 

Veterinary and Animal Husbandry practices. 

The minimum required qualification of such post is matriculation with 

diploma or certificate or experience of one or two years as the case may be. 

Section 30 of the Indian Veterinary Council Act, 1984 also provides the 

minimum qualification and nature of works to be done by such posts. The 

relevant portion is hereby reproduced for easy reference. 

\\ 



4 
I 

Sec. 30(b) 	Practise Veterinary Medicine in any State:- 

Provided that the State Government may, order, permit a person 

•  holding a diploma or certificate of veterinary supervisor, stockman or stock 

assistant (by whatever name called) of any state or any veterinary institution 

in India to render under the supervision and direction of a registered 

Veterinary practitioner, minor veterinary services. 

Explanation :- "Minor veterinary services" means the rendering of 

l)reiimina;y veterinary aid, like vaccination, castration, and dressing of 

wounds, and such other types of preliminary aid, like vaccination, castration 

and dressing of wounds, and such other types of preliminary aid the treatment 

of such ailments as the State Government may, be notification in the Official 

Gazette, specify in the behalf. 

r 
	

04, 	 Therefore, duties and nature of works of all such posts are to do mmor 

)  veterinary services which provides auxiliary support in Veterinary and 

Animal Husbandry Service like vaccination, castration, dressing of wounds 

or treatment of ailments etc. 

D. That initially, the pay scale of the said group of post (i.e. Veterinary 

Staffs/or Paraveterinarian Post) were placed at the pay range from Rs.950-

15004- to 1200-2040/-. But now as per 5th  pay commission report, the 

Central Government revised the pay scale of the said Veterinary Staffs/or 

paraveterinarian post equally to the pay scale of Rs.4000 to 100-6000/- by 

naming the posts such as StockmanlCompounder/Stock Asslt./Animal 

Husbandry Asstt.,Dresser etc. All the concerned Department under Central 

Service have implemented the said revision of pay, but in case of the post of 

VFA of Assam Rifles, the Directorate General Assam Rifles failed to 
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implement such revision of pay by taking the chance of nonmentioning the 

nomenclature of VFA in the column of Veterinary Staffs of the Central Civil 

Service (Revised Pay) Rules, 1997. Instead of Implementing the Pay scale 

given in the First Schedule of Part "B" of the said Civil Science (RP) Rules 

1997 i.e. 4000-100-6000/- by taking analogy of the post or veterinary staffs 

as described in Section 30 of the Indian Veterinary Council Act,, 1984, where 

it is clearly stated that what ever name may be called, but the DGAR 

implemented The C.G.S.(RP) Rules 1997 in Schedule "A" i.e. Rs.3200-4900. 

True copy of the relevant page showing pay 

scale of the veterinary staffs of the Central 

Civil Service (Revised Pay) Rules, 1997 First 

Schedule of Part "A" Relevant Portion of 

Section 30 of India Veterinary Council Act, 

1984 are enclosed herewith and marked as 

Annexures-Af5 and A16 respectively. 

It will not be out of place to mention here that the post of Veterinary 

Compounder attach to Central Forest Service was initially fixed at the pay 

scale of Rs.800-1 150/- less than the pay scale of VFA, Assarn Rifles. But 

with the new pay revision the pay scale of the said Vety. Compounder of 

Forest Service is revised to Rs.4000-6000/- 

The Petitioner begs to submit that the Compounder of BSF is also 

enjoying the pay scale of Rs.1400-2300/- pre revised and afler revised 

Rs.4500-125-7000/- per month. It is also begged to submit that the nature of 

work of Compounder B.S.F. is only to maintain pharmatical works under 

supervision of a Register Veterinary Doctors. Whereas the nature of works of 

the Petitioner's post i.e. VFA of Assam Rifles include all the functions and 



operation of Vety. And Animal Husbandry works such as treatment, minor 

veterinary works maintaining pharmatical works. Inspection of animal health, 

checking of meat supply to Troops, accompany with troops in field works 

without supervision of any Doctors/Register Veterinary Practitioner. It is also 

begged to submit that there is no Post of Doctors in Assam Rifles whereas 

B.S.F. has having Register Veterinary Doctors/Practitioner. In other words, 

the Veterinary Field Asstt. of A.R. are more workload and responsible than 

the Compounder of BSF. 

The Assam Rifles had submitted a proposal to Ministry of Home 

Affairs to streamlines the pay structure of VFA Assam Rifles with 

Compounder B.S.F./ITBP vide DGAR letter No.A/PERS/5 pay/98 dated 15 

September, 1998 and letter No.11.1401 515th CPC/98/A-11h198 dated 08 June, 

2001. 

';. 	 True copies of relevant portion containing the 

pay scale of Compounder, Central Forest 

Service and letter of DGAR dated 15/09/1998 

and 08/06/200 1 are enclosed as Annexures-

A/7, A/8 and A/9 respectively. 

E. 	That, on approach being made by the applicant, the Directorate 

General Assam Rifles issued an. official notification dated 15/09/1998 1984 

(at Annexure-A/12) under heading of "Silent Feature of Pay Scale of Assam 

Rifles Personnel". It is stated at para No.20 of the said notification that the 

Diectorate had taken up a case to upgrade the basic pay of WA to Rs.4000-

6000/- and further stated that Ministry of Home Affairs is inclined to such 

proposal. 



F. 	That, as stated above the duties and nature of works of the VFA and 

other posts like Stockman/Compounder/Stock Asstt.fAnimal Husbandry 

Asstt.,Dresser etc. are only minor veterinary service rendering preliminary 

veterinary aids like vaccination, castration, dressing of wound etc. Therefore, 

the nature of works or work allocation of all the veterinary staffs (or para - 

veterinarian post) are almost same in view of the Section 30(b) of the said 

Act. 1984. But in ground reality the VFA in Assam Rifles are more ordous 

and than the other veterinary staffs of other Departments: 

Charter of duties of VFA, Assam Rifles :- 

APPX 

(Ref to DGAR letter No.1.14015/C- 

DutyIVFA/Med-4 dated 4th  Aug., 99 

CHARTER OF DUTIES OF VETERINARY FIELD 

ASSISTANT : ASSAM RIFLES. 

1. 	Charter of duties of Field Assistant are as under :- 

Regular medical inspection to be conducted, to ensure fitness of 

Animals, the Veterinary Field Assistant and proper record of such 

inspections be maintained. 

Regular medical examination and treatment of sick Animals held 

at Battalion. 

Regular medical examination of Animals available in Dairy farm, 

Poultry farm and Piggery farm etc. in the Battalion. 

Veterinary Field Assistant always accompany the Animal 

transport when they carry lead from one place to another. 

Examination of MOH (Meat of Hoof) and inspection of dressed 

meat issued to the troops. 
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Veterinary Field Assistant ensures that eggs supplied by 

contractor dare fresh, of good average size and weight of 12 eggs 

is not be less than 500 gms. Individual egg weighing less than 40 

gms is not be accepted. 

Veterinary Field Assistant also ensures that Poultry live is healthy 

and wall nourished. 

A true copy of chart of duties is enclosed 

herewith and marked as Annexure-A/10. 

G. 	The Service of .  the VFA in Assam Rifles with one year certificate 

course on Diploma in the Veterinary Science is also a Technical Post. In the 

Hand Book of Indian Council of Agricultural Research (ICAR), it is clearly 

pointed out that Field Assistant in Veterinary is also a Technical post vid 

Appendix-Il of the said Hand Book of ICAR. 

True copy of the relevant page containing 

Appendix-Il of the Hand Book of ICAR is 

enclosed herewith and marked as Annexure-

A/il. 

It may also be relevant to mention that one similarly situated with the 

present Applicant, Shri S. Manimacha Singh, VFA of Assam Rifles filed a 

writ-petition No.798 of 1999 with a prayer to include WA of Assam Rifles 

in the category of "OTHER TECHNICIANS" in CCS(RP) Rules, 1997 and 

the same is reproduced hereunder :- 

"XXII OTHER TECHNICIANS" 

(a) Post requiring matriculation with some experience as 

minimum qualification for direct recruitment Rs.4000- 100-6000/-" 



H. 	That, during the pendency of the aforesaid W.P.(C) No.798 of 1999, 

the DGAR, Shillong again reconsidered the matter of the pay scale of VFA 

and notified another office decision under the heading of "Progress of 

Anomalies Cases" and in that at para No.7 it is stated that in 5th  CPC of the 

post of VFA and equivalent grade in other organisation has been revised by a 

single scale of Rs.4000-6000/-. A case has been taken up with MHA to 

accord approval for implementation of revised scale to the post of VFA in 

A.R. Case is under progress. From this it is crystal clear that the DGAR also 

admitted that the other equivalent post/grade of other organisation or 

department have benefited with the said revision of pay of Rs.4000-6000/-

and that DGAR is also willing to implement such revision of pay in case of 

VFA, AR. But the applicant cannot understand as to why the DGAR still 

remain silent, it may be the intention to wait the decision of a competent 

court or tribunal as the applicant already started filing a writ-petition before 

this present application (case) before this Hon'ble Tribunal. 

In pursuance of the order of the Hon'ble Gauhati High Court dated 

3 1/12/2001 passed in W.P.(C) No.798 of 1999, an Original Application being 

No.O.A. Na65 of 2002 was filed before the Hon'ble Central Administrative 

Tribunal, Guwahati Bench and the same was disposed of on 3 1/12/2002 with 

the following direction :- 

"We have heard Mr. A. M. Singh, learned counsel for the Applicant 

and also Mr. A.K Choudhuiy, learned Addi. C.G.S.C. for the 

respondents at length. Considering the facts and circumstances we 

are of the opinion that the matter requires no further adjudication 

from our end. The Government has taken a decision in principle and 

in view of the pendency of the Court proceeding the authority did not 
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take any step for implementation of the matter. In view of the clear 

statement made by the respondents we dispose of this application with 

a direction on the respondents to implement the undertaking as 

expeditiousy as possible, preferably within a period of three months 

from the date of receipt of this order. 

The application thus stands disposed of There shall, 

however, be no order as to costs." 

It is also pertinent to mention that the direction of the Hon'ble CAT 

does not confme to the Applicant of O.A. No.65 of 2002 only, in fact, it 

extends to all the VFAs of Assam Rifles. 

True copies of the order of the Hon'ble CAT 

dated 11/12/2002 passed in O.A. No.65 of 2002 

and decision of the DGAR in the matter of pay 

anomalies taken on 24/04/200 1 are also 

enclosed herewith and marked as Annexure-

A!12 and A/13 respectively. 

5. 	Grounds for relief with legal Drovision :- 

(a) The Veterinary establishment in any organisation or Directorate or 

Institute, there exist a certain post or posts which normally nomenclature as 

VFA or stockman or Animal Husbandry or Veterinary Compounder or 

Vaccinator or Dresser or Field Assistant (Whatever name may be called). 

Their man work is to render minor veterinary service like vaccination, 

castration, dressing of wounds treatment of animal. So works of every such 

post (which is termed as paraveterinarian post) either of the Directorate of 

Assam Rifles or B.S.F. or other Organisation are to be treated as same in 

TO 
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view of the Section 30 (b) of the Indian Veterinary Council Act, 1984. And 

moreso the minimum qualification of such post is matriculation with diploma 

or certificate or experience as indicated in the said Section 30(b) of the said 

Act. 1984 ; so also as discussed in para No.55.284 of the 51h Central Pay 

Commission by taking these different nomenclatured of post into one ground 

as paraveterinarjan post, the pay scale was recommended to revise equally to 

Rs.4000-6000/. so that there may not arise any question of pay anomaly. The 

Central Govt. also accepted and approved the recommendation and revised 

the pay scale of such post to Rs.4000-6000/- by reflecting under the heading 

"XXIV-Veterinary Staffs"(c) of the CCS(RP) Rules, 1997. But the 

Directorate of Assam Rifles failed to implement the same without any cogent 

reason and denied the right of the applicant to enjoy the said revised pay 

scale. 

I . 	 (b) The Pay Commission also discussed about other posts of 

Technicians for which minimum educational qualification is only 

matriculation with some experience and recommended to revise the pay scale 

to Rs.4000-6000/- equally to those of paravetennarians post, and the same is 

approved by the Central Government and included in the CCS(RP) Rules, 

1997 and reflected in part B or column No."XXIJ-QTHER TECHNICIANS" 

for convenient the same is reproduced herein: 

The present Applicant also similarly situated with the Petitioner of 

O.A. No.65 of 2002. 

VFA of Assam Rifles is also a technical post and the minimum 

qualification is matriculation with diploma or certificate (vide A/8 and 

Section 30(b) of the Indian Veterinary Council Act., 1984). Looking 
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in this angle too, the pay scale of VFA/AR is sought to have revised 

to Rs.4000-6000/- 

That, on the recent decision of DGAR (vide A.nnexure-A/18) it is 

clearly stated and admitted that the pay scale of other equivalent 

post/grade with the VFA/AR have already been revised to Rs.4000-

6000/-. So, it can be concluded that the DGAR had already expressed 

their willingness to revise the said pay scale of VFA equally with 

other counterparts. 

That, the WA/AR and its counterparts (or equivalent posts) in 

different organisation or Directorate or Institute are all same and 

equal either in the nature of works or in looking to the minimum 

educational qualification. So, the principle of equal pay for equal 

c 

	

	
works is applicable in the present case as enumerated in Article 39(d) 

of the Constitution of India. 

Details of the remedies exhausted: 

The Applicant filed a representation dated 22/04/2003 with a prayer 

to the benefit of upgradation of pay scale from 3200-85-4900/- to 4000-100-

6000/- per month. As such, the applicant declares that there is no remedy 

available to him or provided under the relevant Service Rules except by way 

of the present application. 

A tn!e copy of  the  representation dated 

22/04/2003 is enclosed herewith and marked as 

Annexure- All 4. 

Matter not previously filed or pending with any other Court: 

No such application has been filed in any other Court or Tribunal. 
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Reliefs sought: 

(i) Respondents be directed to upgrade the pay scale of VFA (Assam 

Rifles) to Rs.4500-7000/- in parity with Compounder (BSF) or at 

least to Rs.4000-6000/- in parity with those of other 

paraveterinarians w.e.f. 01/01/1996; 

to direct the Respondent to consider for changing the 

nomenclature of the present Petitioner's post of VFs either to 

Veterinary Assistant or Assistant Veterinarian or Animal 

Husbandry As sit. or Compounder. 

In the Interim :- 

Any appropriate interim order be passed in the interest of justice. 

Pendency may not be a bar to extend the benefit of order of the 

Hon'ble CAT dated 31/12/2002 passed in O.A. No.65 of 2002. 

Dated/Imphal,, 

The 	 2003. 

By- 

Advocate. 

Signature of the Applicant. 

tA. 

The application is being submitted by hand through the Applicant's 

duly appointed counsel. 

Particulars of Postal Orders filed in respect of the application 

fee 

11 
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12. 	List of enclosures:' 

Application in triplicate. 

Affidavit 

Postal Order No. 	 dated 	 ' 

in favour of the payee, the Registrar, CAT, Guwahati Branch, 

Guwahati. 	 ' 

• 	 1 	
(4) 5 extra copies of the application for 5 Respondents. 

Index in Form-i 

ReceiptSlip.  

Vakalatnama.  

I 

I 

'4 
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VERIFICATION 

I, Athokpam Tomba Singh, aged about 37 years, S/o kite A. Bira 

Singh, by occupation a Veterinary Field Assistant of Assam Rifles now 

posting at 7th 
 A.R., a resident of Thoubal Athokpam, P.O. & P.S. - Thoubal, 

District - Thoubal, Manipur, do hereby verify that the contents of paragraph 

Nos. 1,4 & 9 are true to personal knowledge and contents of Para Nos.2 and 3 

are believe to be true on the legal advice and the contents of the para No.5,6,7 

and 8 are true and correct excepting those legal points and those legal points 

are based on the infonnation of my counsel which I also verify believe to be 

true. 

Dated/Imphal, 

The 	 2003. 

By 

A, rom& 

Advocate. 

To 

The Registrar, 

Central Administrative Tribunal, 

Guwahati Bench, Guwahati. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

ORIGINAL APPLICATION NO. 	OF 2001. 

7 	 Shri Athokpam Tomba Singh. 

Applicant. 

- Versus - 

The Union of India and others. 

Respondents. 

AFFIDAVIT 

I, Athokpam Tomba Singh, aged about 37 years, S/o late A. Bira 

Singh, by occupation a Veterinary Field Assistant of Assam Rifles now 

postmg at 7 1h A.R., a resident of Thoubal Athokpam, P.O. & P.S. - Thoubal, 

District - Thoubal, Manipur, do hereby solemnly affirm and state as 

follows :- 

That, I am the Applicant in the accompanying application. I have 

gone through the contents of the present application and as such 1 am well 

conversant with the facts and circumstances of the case. I am presenting this 

affidavit in support of the statements made in the said application. These are 

true to my knowledge. 

That, the statements made in the foregoing paragraph Nos. 1, 4 and 9 

are within my personal knowledge ; and contents of Para Nos.2 and 3 are 

believe to be true on the legal advice and the contents of the Para Nos. 5, 6, 7 
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and 8 are based on the information received by me from my counsel which I 

believe the same to be true. 

3. 	That, the documents at Annexure-AI1 to A114 are the true and corect 

copies of their originals. 

1. 1Q- 
( Athokpam Tomba ) 

DEPONENT. 

Datedlhnphal, 

Drawn up by :- 

' 	¶Advocate. 
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NRVtEW_FOR _THEpOST__OF_jjJ-Pi V1T 

Ref your appitcation aatea IR. 
2, 	You are here directed Eo report to thisDirert-,tate±r 
interview at 110$ hr on94Ott8 for the post f sttM_ t.VFA 

. 	
in the scale cf pay bf RS ) 	 plus 

ceztral rate of DA ar cLtIln&' a 	¶sME urd€r the' 
ex..sing rules. YOU mu.st bE ira pOSSS1OnQ± the fo11owirg 
certificateS in original andthese wil 1 be required o he, proJ.uced 
at tle 	of interview. In. caSe you ar r.t a diplorra/ko- 	Lt+Tt 

in1fl? you n.eed not apar in the int€zview. 	/ 

/QJi 4L reJy 4QJ 	
- 

(a) Diloma/ in_nur- 	in original fr.rn a 	-"- gri s 	e-inr'il 

i. 'Ind1a. 	 - 	 '•-' .'* 

() Matric or uivalent certificate in origna1. 
( 	 I 	 - 

3. 	No TA/DA will be admissible. 	 I ' 

- 	4. 	p1eae report to the of fiLce of JAD 	DGAR t 1030 hrs 
- 

/- - 

-• 5• 	If selected you .wi1l he liable-te serve anywhEre in Assarn 1  
Nagaland, Nanipur, Mizorarn, Aruriachal pradesh, Tripuraand Sfl'-}cim 
or where' ever Assam Rifles units .try be deployed. •' 

for' Lixctor Gn'r1 1ss* 'M1ES 

.•( ' 
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REGISTERED 
rele NhPLx-2- 51i578 	 harat Sarkar 

Government of md. ii 
• 	, 	 ./' 	 Grh, Mra.iy 

• 	 Mizitry"of Home Affair,' 

J MhanideshaldyC Assam Rifles 
Directorate Geiic0 A3am 2Lflec 
Shillrig.- 79011 

: 

II 14015/25_5/FAA2(4V1E) 	

/ 

#J2 

LS Jr iia 
74,,z2L1 1J'7 	 / 

jO, Z4zAaI 
'J4c7Q J P2r é 

APPOINTIVENT 	VFA 

S. 	

•' 	

': 	 •• 	 . S , 	 ••' 	 - 	 •, 

1 	You are hereby selected fcr appoi uttnent-  uriti1 Iu.tther orders 
as VFA in je Assam RiflS in the scale of p3y of ks. 975-25-1150--- 
E-30-1540/-- p m. pLuS other a owucs as admiss.ble 	rthe 
exjsting Rules from time to t.imej The ppontm€nt is pur-ely 
tetperary arid may he termrlal - ed. with cne mon1 	 1Ir 

s i e. 

Shr i/ 	J9 7?24a. 	 sh 11 h ae to produe the 

1 c,llnwing certificates before jin'1rig the post - 

(a) Med.cal fitneSs -  'erfificte from Civil 'E.urgenn or 
equivLeflt at the time of joird..rg. 	' 

(h) Educational and cther cert.ifiots as -  proof-of- ag 
and qualification. 	 S 	

•.• 

(c) A coaracter certificate from a class m 'fiir or 

	

• S  , 	 ist class Ivgistrate at the t5ime of joining the, duty - . 

No TA/DA-will he admissable to yoi.. or jcin.i'g tiE duty. 

	

-• 	4. . you. are liable to servie anherC in ASS am Ritlsc1ep2yed 

	

• 	in ASsm, lvehlaya, Naga1afld Mripur, 
..?4i2orrT., Tri.pn, 

Arunachal prádeSh and Sjkk'irn ct wherever AsSarn P.t1e exists. 

5 	Your appointlCflt Is, subject 
t.L* 	t.jsfan.'y pl 	. 7 fj 	• 

oa-tion and anticedent. 	• -.. 
• 	 • 	 . 	 S. 	 S. . 	 S  

• 	 pTO. 

a, 
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. 	.. 	. .I. 	A N N EXUU' 5 
,t-.,o 	JLVLLi j ui 	rir iii '..jN I KPtL YA I LOMM1Si1UN K1kVK I 

THE FIRST SCHEDULE 
(See Rules 3 & 4) 

PART - A 
Revised scalesfor posts carrying present scales in GrOup 'A', 'B', 'C & 'D' 
except posts for whsch dsfferent revzsed scales are notified separately ,  

SL POSTV PRESENTSCALE 	 REVISEDSCALE 
NO. GRADE 	(Rs.) 	 (Rs.) 

1. 	2. 	 3. 	 4. 

1. s-1 750-12-870-14-940 2550-55-2660-60-3200 
2. S-2 775-12-871-14-1025 2610-60-3150-65-3540 
3. S-3 800-15-1010-20-1150 2650-65-3300-70-4000 
4. S-4 825.15-900-20-1200 2750-70-3800-75-4400 
5. S-5 950-20-1150-25-1400 3050-75-3950.80-4590 

950-20-1150-25-1500 
1150-25-1500 

6. S-6 975-25-1150-30-1540 ' 3200-85-4900 
975-25-1150-30-1660 

7. S-7 1200-30.1t40.30.1800 4000-100-6000 
1200-30-1560-40-2040 
1320-30-1560-40-2040 

8. S-8 1350-30-144040.1800-50-22(X) 4500-125-7000 
1400-40-1800-50-2300 

9. S-9 1400-40.1600-50-2300-60-2600 5000-150-8000 
1600-50-2300-60-2660 

10. S-10 1640-60-2600-75-2900 5500-175-9000 
11. S-11 2000-60-2120 6500-200-6900 
12. 	- S-12 2000-6Y.236-3-3200 6500-200-10500 

2000-60-2300-75-3200-3500 
13. S-13 2375-75-3200-100-3500 7450-225-11500 

2375-75-3200-100-3500-125-3750 
14. S-14 25004000 (proposed new 7500-250-12000 

pie-revised scale) 
15. S-15 2200-75-2800-100-4000 8000-275-13500 

2300-100-2800 
16. S-16 2630/- FIXED 9000/-FIXED 
P. 	-' S-17 2630-75-2780 9000-2759550 
18. S-18 3150-100-3350 10325-325-10975 
19. S-19 3000-125-3625 10000-325-15200 

3000-100-3500-1254500 
3000-100-3500-125-000 

20, S-20 3200-100-3700-1254700 10650-325.15850 

1 

fly 
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,. 	NEXUEiAr/ 
27, if the name of any person enrolled on .a State veterinary 

register is removed therefrom in pursuance of any power conferred 
under this Act, the Councit shall direct the removal of the name 
of such person from the Indian veterinary practitioners rebister. 

28. Every person registered in the 1ndia veterinary practitiouctS 
register shall notify any transfer uf ho place of his residence or 

I practice to the Council and the State Veterinary Couiicil within iijiicty 
days of such transfer, faIing which his right to participate in, the 
election of members-Of-the- a ;ate Veterinary Conucif 
shall be liable to be forfeited by rder of the Central Government 
either permanently or for such pe .id as may be specified therein. 

Removal 
of names 
fioni the 
lr(liaQ'.Cte- 
ririary prac-
uti.tners 
registet. 

Icrson 
enrolled or 
1 etian VCIC 

rititiry l)raC- 
Ii ioflci'$ 

flOtLiY clrig 
of place of 
csidcnce or 
pracliec.' 

CHA1'ER [V 

PRWILEGbS OF REGI'rERE[) varuR1NMY 
PRACTITIONERS 

SubjeCt' to the COnditiOnS and restrictions laid down in this 
Act, every person whose name is for the lime being borne on the 

• Indian veterinary practitioners registcr shall be entitled according to 
his qualiflcatioS' to practise as a veterinary practitioner and to 

recover, in due course of law in respect of such practice any expenses, 
• charges in respect of ruodicalilentS and other appliances or any fees 

to which be may_ be entitled. 

No , person, other than a registered veterinary practitioner, 

hail- 
(a) hold offIce as veterinary physician or surgeon or any 

other like office(y wht,t.cv, rnan)Ocll!d) in Govertinient or in any 
jflstjtutiOfl maintained by a Local or other authority 

Provided that i he Slate Government may, by order, permit 
a person holding ii wHoud1 Coltit tLi__eiLLLt!y supec''isor. 
stockroafl or stock assistant (by whatever none called) 'issucd, 
by the Directorate of Anmal Husbandry (by whatever name1 

called) o, any State or any veterinar io ra, to 
nder the superviiOfl an 	direction of a registered 

I 
ExpInn t'_Miu0fe 	ceS1)a1St 	rendering 

of preliminary veterinary aid, lLkt, 	castIoii and 

dfesstng_Qf wounds, and such othcr 	pr 1iininary ai d Tes of  

- 

or the treatm,flL.it such"atlmcfltS"ThS" the SttCGo\'ei'nmCt 

may, by notification in the Official Gazette, specify in the hchalf 
(b) be entitled to si o or authenticate a veterinary health 

certilicate or any other cortilicate required by any law to be 

$ 	

' " 5i9Cd 
or authenticated by a duly qualilied veterinary practitioner; 

(d) be entitled to 'give evidcnce at any iiuct or in any 
court of law as an expert under section 45 of the Indian 

inary medicine. 
of 1872 	

Evidence Act, 1872, on any matter reattng to veter 
'  

- I 
-- 
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AINEXUIEA/ 
fl i111I1 CI1RAL PAY ()MM1SSI()N RllR'F 	 - 	 . 

A-I" •, .  

• 	 . 	 . 

(1) 	(2) 	 (3) (4) () 

R&ngc0IIIccrfF0rC8t 	14O04018(X)1I30.23 55(0- 175-9(XX) 104.10 

kagc2 
AsstLCortserVaLorOf 	22OO6023(EB.75.3200 6500-200-10500 104.10 

Foresu - - ' 	 100-3500 7500- 250- 12000 

Fire StafT 
Fireman 	 750-12-870-EB-14940 2610-60-3150-65 104.11 

3540 

Andarnan and Nicobar Islands: 

Directorate or Fisheries 

Fisheries Deve1oprrnt 	2(00-6023(X)-EB753200 6500-200-10500 14.20 

O fficer/Asstt Di(. 
7500-250-12000  

Surveyors 	 l20030156EB40-2040 4000-100-60(X) 104.21 
4500-125-7000 
5000-150-8000 

Plant0perator-CuITh 	950-20-1150EB-251400 4000-100-6000 104.22 

Mechanic 
Public Works Department 

15, 	AsstL Town Planner 	2X)602300L13753200 6500200-105(X) 104.23 

100-3500 7500-250-120-0 

Assistant Shed Master 	1200-301560-EI3.40-20" 4500-125-70(0) 104.24 

Shed Master 	 140040-1800E1350-2300 5000-150-80(X) 104.24 
104.25 

Overs 	 950-20-1150EB.25.1400 3050-75-3950-80- 
4590 
4000-100-6000 

Health Department 
1200-30-1560-EB40-20 4500-125-7000 104.28 

PharmacistS 
5000-150-8000 
5500-175-9000 

Lineman-cum-Meter 	950201150-EB-251500 4000-100-6000 104.29 

Reader 
O' Forest Department 

8(X3l5010-EB20-115O ...4{ 	VeeririaryCorflpOUfldCT 
4000-100-6000 104.30 

SerüorVeteriflarY 	950201150-E13251400 4500-125-7000 104.30 

Compounder 
Dadra and Nagar Havell 

Health Department 
1640602600-EB752900 6500-200-10500 104.32 

Bic,-Chemist 	-. 

• . Public Works Department 
Drau 

	

	Grade  4 	1400-1800EB.502300 ghtsn-An  5000-150-8000 104.33 

2.5. 	Draughtsmafl Grade 11 	l200301560-EB40-2040 4500-125-7000 104.33 
104.33 

Giadc UI 950201150-EB251500 4000- 100-6000 
26.' Draughtsmafl 

LakshadweeP 
Directorate or Health 

8000-275 - 13500 	104.36 
27, 	AyrvedicPhYSiCian 	2000- 60300- EB.75320- 

1(0-3500 
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t .  
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11.14015/5th CPO/9/H/ 	
McCh 98 

H 	Govt of India 
Ministry of liome Afair3 

(PF.I) 
New Deihi-Ol 

IMPLEMENTATI0N OF UPGRADED tAY 3CALEFRQM 01-1-96 

SIr, 

1. 	I am directed t invIte 	
nistrY'5 atLefli0n to th 

approved py scale apOari.flg at serial No. XXIV (e) in part 
'B of First Schedule of CCS(RP) Rule 1997, whereifl 

tttd 

	

revised scal of certain 	
category o veternUrY 

staff have been pprovod by th e Govt as u!3r :- 

e ofPostpr e -revised  

stockman/ 	 ys.  950_20_1150-2 

cornpoundI 	1500/ clii 

k k 3tt/ 

MIral 	
TO 	

4OOO10060pm 
StOC  

	

ugbafld1Y MStt/ 	120030 5bO- 

Dresser 	 40_2040/- pm 	1 

2. 	
It i submitt 	

that t'ncrc a 	
31 9nct1oed j)OS 	of 

terinary Field MIStCflt in this Force who hVc been 
allowed standa revised Scalp with 0ffect from i196 

replaCifl the prerV15 	
scale as pr part 'A' o First 

schedule of CCS(RP) Rule 199 as under 

ar Øbf P09t 	eVi30d 

LEcru 

	

VeterInirY (a) 	
MatriC or 	41100 1  9725 	

s.32O085 

Field 	
ll50E830 eqUiV3l0t 	

/ cm 

M5j3tIflt 	
°/-P 	

with DiplCa 

(VFIt) 	

in eteriflary 

Sciefl 

	

(b) 95O20 	
HonflUtiC oj 	,3OS05 

1150EB25 	equiValt 	
395080 

1500/clhi 	with ertii 	
4590/h' 

cate in 
veterinarY 

- 	r 



3. 	1i)(fh 	
iflj 	' 	hn 

 fl Uin 	 RI i 	
IÔ tcIu(j( 	J 

ilt 
)OS 	T1 	

;nrij XXCV( a) i 	
I 

rt cbeduIe,  
F 	 prc-rvj,,; 

	

1d Aj3 t:j 	j 	 I j ie 	j 
f(Vj5 	

ClL 	
Ti3 : 	) VO )Ots Wh1h 

o 	
y d 	 sc 	ot IS0 

C 	VF/ of It5 	
h.. n fore h111d ' 

	1I-j bjü 

	

for the Upgr(1 	
scIe of 	

40001OO))/ 

4.  

indly 

	
sIcrCoj- 3d 	 e 	

the 11j tr" 	. accord 	j)rov1 to tiic i.iij ern(It Li on of Lii. 
/ 	 s a 	o fl :, 	

4Qj O(J 	'WO, 	wj Li • 1 ncL C ron 
iti 
r 	 OO () 	Tho 	

Ve 	rinr 	1i(Id j 

.1 0  

V 
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Ti1e No. : 705095 

1.14015/C— Duty/VI fl/Mcri-4 

• 	Li.tt ' A' 

List 'B' 

List 'C' 

I 4#  

M r henidl5hP.lY0 Asscm flif1c 
Dircctore.te .G.cnerl Msnm flifino 

hi11onq - 79.3011 

Aug 99 

-a-- 	• 

CHARTER or DUTIES or v.:ETEnIwARY.rIW 
ASSISTANT 	ASSAM RIFLES 	. . 

Guide 1ires on cherter of duties of, VeteriflnryFi(31d 

Assistant Assern Rifles is fwd harowith s.pir f.pp :tt f'r your inf- vl-ntl  

necessery action plesac. 

Plecse ick. 	. 	 I 

ncl : 01 (Onc) shout. 

v/I  

R 
Co).  
fl'puty Director (Medic)) 

for DirectCrGCflP! ASO mIUf1.i 

. 	. 	.. 	. 	.. 	. 	... 



i1L>i 
( ef L( 1)G;\ 	l c t1irJ'u. 
1.1401 5JC-flu1v/VF ;'/Mi('_4 
dntcd 	Aug99 

cEIARTEri or DUT ICS or VETEF 1N\FY F ICLD 
A55 I5TANT i .  A5AM R ir LES 

1. 	Chr'rtur zif ruticr. of Vrtcrinrry Fild •1.nir tent rrt e' 
undcr :- 

.(z) 	R;qulrDr inudicril .inpuctii'n In hc crrluvt.d , 
ensure fitr.cs cif .niinnis, by thr. Vu:trrinnry 1j]1t 

t.ssitr'nt nnH pr'prr reccirri t'f;Uh inrpc.ctiorIA 	. 
m,,intejnt'd 	 - 

PLguir.r nudicrl rxrmi.nntitri 	ni'. trntrnint 	.i ck 
,\nim1 	h;1r 	rt t,tti) irn. 

(c) 	Fk.nti I •-r rn'icr 1 (xz'tiin' I 'ri of 	n 	-'vz ii. rh 1. 
in Driry frrrn, Foud try ferr't rn' 'i.qqi:ry rr'r 	'tc in 	h. 
Brttri inn. 

n;ry 	lit iii 	!,,i;trIrt :.Lw:y. 	it.tr'ri 	1.h• 
,ni.mr'l trrn'pnrt when thry c;'rry lirr.' 	rr Ont ,  6']nci. I 
rntith..r. 

(I') 	Cxnminntion nf 'iiH (t4rrt ni II'if) 'rr 	flr)(( I 
of rcd meat 13UCr to the trti'pn. 

(1) 	VctcLrinory Field Asist.nt rnrurr 	thrt ( Pi 
supplicrr by cc:ntr,ctor ero fruh, of qiod rvciecy' 

end weight of 12 c aqs is not h' ion tk'ri 5CO rirr. 
mrt ividucl cqçj weiqhinq 1cr hr'n 40. q, rn .i, nnt h. 

r'cctpted. 

(ct) 	Vrtcr.innry rield 	r13.stnnt 	lo inUri 	th't P'tjit.t' 

live is heelthy nod w'il nourihcr!. 

c,tj 
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Appendix II 

Classification of Technical Posts into VarIous Groups 

GROUP I-Fl LJ..DiARM TdllIcIN 

I. Farm Superintendcnt •iu. 	Scuir (ttk SiiPerviik i l 
2.. Superintendcni(Dairy) 31- Animal house Keeper 

Dairy Farni Superintcnden 3, Itorticultural Supervkr 
Farm Manager 33. Foreter 
Dairy Manager 3 Senior Stockman 

4•  Dairy Cattle Manager ..". Stockman 

Assistant Farm Supciiruciidci 3. vcrnary OIcc 

Assistant Superintendent 37. Senior Veterinary Assistant 

.U aw;' • J 

. 	... 
,? 	 A c "  
. - '..-...... -. . 

ti). Junior Gar.kn 	SurIieaIeht 40. Iisliing Miuc 

Junior Manager 4i . Ss'i 	1 	C 	• L 

Junior Supe' isti.hkflt 12. rchnicl An 

i. Assti. Farm Maita enciL uiicr 43. .i uwr i ecuwu 

4. Asistart 	gr 44. Rice production Training Assil. 

15. Field Officer 45. Agricultural Assistant 

16. Field Supervisor 46. Boanical Assistant 

17. Assistant Field Assistant 47. Extension Assistant 

j18. Field Assistant 48. EntomolOgical Assistant 

19; junior Field Assistant 49. Florticultural Assistant 

20. Junior Field Assistant-cum- 50. Livestock Assistant. 

Curer 51. Meteorological Assistant 

21 	Curer 	. 52. PhysiologiCal Assistant 

22 Ficldman 	-, 53. Plant Protection Assistant 

23. Senior Farm Assistant 54. Seed Exchange Assistant 

24. Senior Assistant (Farm) 55. Asstt. (Seed Production) 
10 

25. Farm Assistant 56. Scnor Soil Assistant 

.26. Junior Assistant (Farm) 57. StockAssistant 	.. 

.I-lrbarium. Keener 58. Senior i1OCK Assistant 

28. Herbaritun Assistant 	. 	59. Field Plantation & Store Asstt 

29ursery Assistant 	 60. Junion Survey Assistanr 

IZ  
•1 
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' ANNEXUr-.E.AJ/ 

CENTRI\L 7\0MINISTRATTVE TRTRtJNI\L, GJWT\!lT\TI BENCH. 

Original Application No. 65 of 2002. 

Date of Order 	This the 11th nay of necemher,2fl02. 

The Hon'ble Mr Justice D.N.ChoWdhUry, Vice-Chairman. 

1. The Hon'ble Mr K.K.Sharma, )dministratiVe Member. 

Shri Sàraisarn Manimacha Singh, 
Veterinary Field Assistant of 

- Pssam Rifles now posted at 
- 	A.R.Thoubal, a resident of Chingamakha Maisnarn 

Leikai, Imphal West District, Manipur 	 . . .T\ppliCaflt 

By Advocate Sri 

- Versus - 

1. Union of India, 

Yr 	
through the Secretary to the 
Government of India, 
Ministry of Home 7ffairS, 
lew Delht. 

he Ministry of Finance, 
through its SecretarY. 

/GoVt. of India, New Delhi. 

'..ti 
The Director General, 
Directorate of Assam Rifles, 

jilong-793001. 

The Deputy InspeCtOr General, 
MP Range, Assam Rifles, 

Imphal,.  
- 	 -.- 

The Commandant, 
7th Assam Rifles, Respondents 
TuoUbal. 	 . . 

By Sr 	
.K.Ch0Ud-Y' Pddi .C.G.S•C. 

ORDER 

CHOWDHURY j. (V.C)  

The issue relates to .upgradatiofl of pay scale of 

Veterinary Field assistant serving in Assam Rifles to 

s.40006000/ in parity with those other counter parts. 



-2- 

- 	—2. 	Mr 	.M.Singh, learned counsel appearing for the 

-- -• ____---- -. applicant stated that the applicnt was agitating the 

matter in different forums and failing to get any remedy he 

- 

moved thè Imphal Bench of Gauhati Nigh Court in writ 

Petition(Civil) No. 798 of 1999. Finally by order dated 

31.12.2002 the Writ Petition was disposed of directing the 

applicant to move the appropriate forum to seek his remedy. 

Herce this application before I:he Tribunal for rcdressal of 

his grievances. Mr Singh also pointed out to the reply 

submitted by the respondents in which it was indicated that 

the authority took a decision advising thp, tssam Rifles to 

process the proposal of cadre restructuring of the post of 

Vete.rinary Field Pssistants in the manner indicated by the 

Ministry of Home Pffai-rs in its communication dated 

17.12.99. The relevant text of the said communication 1s 

roduced below 
4. 

::- 

(i) .DD(Pers) BSF- has intimated that a 
proposal for cadre - restructuring of 

veterinary staff ,  is being processed by 

them. ITBP is alsd, - processing the 

proposal - on the same lines. 	)\ssam 

Rifles was advised hyDir.(PerS) 	MH)\, 

to process the proposal for cadre 
restructuiflg of the post of VFP. 

To 	maintain - uniformity 	in 
education1l qualification and pay 
scales as recommended by the Pifth Pay 
Commission, Pssam Rifles was advised to 
process the proposal in consultation 
with the BSF and - ITBP, so that -a 
similar proposal - on uniform lines is 

formulated. 

As the posts of veterinary stff 
in 8SF and ITP are cornhatisecl while in 
Pssam Rifle;s VFPS are civilians, to 
maintain the uniformity in the rank 
structurO, Pssam Rifles were advised to 

propose the com'batiSatiOfl of these 

posts as wefl. 

L 



(iv) 	since 	the 	mtter 	is 	already 
subjudice, any deci.sionfor upyradation 
of pay scales in '\ssctm Rifles can be 
taken fter finalisat:ion of t:he Court 
case." 

Mr-- k.-M-.-Sin-frj -  --4-eae-courrJë1 -  for th-e---  applicant rias also 

drawn 	our 	attention to 	tie 	commu n i ca t i on 	sent by the 

Ministry of Home Pffairs dated 	31.3.1998 	indicating its mind 

J t. implementation 	of upgraation 	of 	the 	pay scale of 

inary 	Field 	assistants in 	the 	Assam 	Rifles. The said 

;j 	 cimunication 	clearly indicated 	the 	cleciston of the 

' 	 ithority for revising the pay scale. 

3. 	We have heard Mr 	.M.Singh, 	learned 	counsel for the 

applicant and also Mr 1.K.Choudhury, learned ddi.C.G.S.C. 

for the respondents at length. Considering the facts and 

circumstances we are of the opinion that the matter requires 

44 no further adjudication from our end. The Government -has 

- 	
-- 

taken a decision in principle and in view of the pendency of 

1, 	 the Court proceeding the authority did not take any step for 

implementatiOn of the matter. In view of the clear statement 

made by the respondents we dispose of this app.1ictiOfl with 

a direction on the respondents; to implement the undertaking 

- 

	

	 - ---- s expeditiously as possible1 preferably within a period of 

three months from the date of receipt of this order.. 

The application thus stands disposed of. There shall, 
C 

'.# 	 \ V. 
• 	 owevei, be no order as to costs. 

V 

.( 	

- - .. ---• 

- 	 •.--. 	

- 	 - - 

	 Sd/VCL ChM11AN 
I  Fji ~ Or 

	

. 	

Sd/ 	'iOtR (Ada) 

L 	.. - 



H- 
Tele No 705075 	

MahanideshaiaYa Assam Rifles 
Directorate General Assam Rifles 
Shillong - 799 001 

A/Pers-Pay & Alice! 2001 	 24 Apr 2001 

List: A 
• B 
C 
F 

PROGRESS ON PAY ANOMALIES CA$E: 

I. 	Ref pt 26 (q) of min of AR Cdr Conf Mar 2001 d'vide this Dte letter No. 

1IOH!I1I200LG(SD)1121 4 dt H Apr200l 

2 	
Progress on pay anomalies proposal are given in the succeeding paragraphs for info. 

3 	Rank and Pay Combatant çi. To bring arity in ranks and pay with other CPOs, a 

case was taken up with MHA during 1997. After protracted correspondence and several 
mtgs held at Mu-IA it has now been decided that entry grade of Stenos and combatant As 
would be AS1 (WO in AR) and Hav/Clk respectively in the scale of pay Rs. 4000-6000/- and 
Rs 3200-4900!- in all CPMFs This entry grade will be applicable to the new entrants only 

and the existing staff in the Steno and ministerial cadre will continue to wk 
in the same level 

where they are at present. This Dte has flrther taken up a case with that unless the 
existing cadre in redesignated one step up, the new policy cannot be implemented in AR. 

MHAs decision on the matter is still awaited. 

Pers of RM, Dtmn, Pharma and Compounder of AR 
4  with the same intake QR for rect/remusteration are given the .rk of Hay whereas their 
counterpalts in other CPOs are gien ASI. The MHA had asked to sjbmit proposal 

in
dicating cadre to cadre c6mparisOn with BSF where he rk of ASI is available in other tech 

cat also along with fin implication. The propoSi along with fin implication has been 

submitted to MBA and the case is lying with MOF for approval. 

5 	aIi!!iY0f d  There are nine cats of tdn of AR such as Cook, Carp, WM 

etc are being given less pay than their 
counterparts in other CPQs. Case was taken up that 

ing pay scale for all CPOs. MHA has decided the follow  

Rfn cook, washerman Barber, 	
Rs. 2610-3 540!- 

Carpenter, EBR, Tailor & Painter. 

Rs. 25 50-3200/ 
Rfn WC & Safai  

The fin implication along with 
stmctUring proposal is being fwd to 

Steratb0n 
MHA for 

• 	approval • it has also been decided by the 	
A that the provision for rem 	

in Rfn 

(GD) from above cats will be made in RRs. 



6. 	Revision of Pay scales of Hony Rk of Nb Sub. After declaration of 5the CPC 
report, Army has enhanced Rs. 100/- of addi element of pension to NCOs granted hony rk 
of Nb Sub on retirement from Rs. 301- wef 01-01-96. On the similar line a case has been 
taken up with MI-IA for enhancement of ex- AR Hony NCOs. The case is lying with MOF 
for consideration. 

Implementation of Upgraded Pay Scale from 01-01-96 for the Post of YFAs. In 
\5 CPC the post of VFA and equivalent grade in other org has been revised by a single scale 

of Rs. 4000-6000/- . a case has been ç ....upwh NMA Ap.  accQ..d,. approval.. for 
implementation of revised scale to the post of VFA in AR Case is undet prog 

Anomaly in Pay Scale of Civ Dtmn. Dtmn in AR drawing scale of pay as per part A 

of l Schedule of CCS (RP) Rules 1997. In 5 th  CPC dtmns of other orgs has been gtd Part B 
of l Schedule of CCS (RP) Rules 1997 i.e., Rs. 5000-8000/- Case has been taken up with 
MHA for applicability of part B Scale to AR dtmns wef 01-01-9. The case is under 
consideration with MOF. 

Admittin2 Revised Scale to Teachin2 Staff as per Part B of i Schedule of .CCS 
(RP) Rules 1997. A proposal has been taken with MI-IA for admitting the Part B Scale of 5 ' 

 

CPC to teachers of AR. Case is under consideration with MIHA. 

(Satendra Kumar) 
Col 
DD(A) 
For DG Assarn Rifles 

Copy to :-

List 'D' 

(1 List r 



Ws. 

To. 	: MahanideshalaYa Assam Rifles 
Directorate General Assam Rifles 
(A Branch). - 
Shillong -793011 

(Through Proper Channel) 

Subjeel: 	ENHANCEMENT Qf.l.AY SJOJLJ\ 

Sir,. 

With du: espect I have the honour to submit' the following fa1 br your Lind 

considertiOfl and favouratje orders p1eis. 

u3d1 r4erthe nc1osed a copy of my application dated 27 Sep 2002 and your 

there to vide DGAlett1 No U 14 1S/ithCP' 9 A-U42 daecl 07 \o 2002 

\As It jamt that the Hon'ble Coui (C T) has disposed off the case faoui ot 
th 

Assam Pifles \FAs T request your honoul to iSSUC necessal' otcLis fox the cnha 	of ncLt 	m 

pay at the ear1esf1 1l1 be obliged 

Thanicing You 

Dated: 	Apr 2003. 

Copy to 

1. 	DirectOrate General Assam Rifles 
Legal Branch 
Shiflong -793011 

2 	Headquarters 
Inspector General Assarn Rifles () 
CO 99 APO 

3. 	HeadquarterS 
Manipur Range Assarn Rifles 
.CiO99AP0 

. 	

. 

iOffice 	 I 	 fl 

......... 

........... 

Yours faithfully, 

(I-I P Drnda) 
\. .A 

-Hr VoW io) and 

\Ub/ 


